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(c) whether there is any move to imple-
ment the Commission’s recommendations;
and

(d) if so, when and, if not, the reasons
therefor?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON): (a) Yes, Sir.

(b) The Hindu Religious Endowments
Commission was constituted on March 1,
1960, and the Commission presented its
Report on May 31, 1962,

The Commission consisted of :—
(1) The Ilate Dr. C.P. Ramaswami
Aiyar—Chairman
(2) Shri Sankar Saran, b
Retired Judge,YAllahabad

High Court.

(3) Shri Mahabir Prasad,
Advocate General,
Bihar,

(4) Swami Harinarayanan,
General Secretary,
Bharat Sadhu Samaj.

(5) Shri P, Kameswara Rau,
Retired Commissioner,
Hindu Religious En-
dowments Board,
Madras.

(6) Shri K. Venkataswami
Naidu, Advocate,
Madras.

(7) Shri K.C. Sen,

Retired Judge,
Bombay High Court.

(c) and (d). In the light of the recommen-
dations made by the Commission a Bill
entitled the Hindu Religious Endowments
Bill 1965, was introduced in the Third Lok
Sabha. Before the Bill could be considered
by the Lok Sabha the Lok Sabha was
dissolved and hence the Bill lapsed. A
fresh Bill was prepared and circulated to
State Governments and Union Territory
administrations for eliciting their views.
In view of the representations received the
matter has again been referred to the Law
Commission.

LMembers

ELectRIC Loco TROUBLE DUE TO BAD

‘WORKMANSHIP AND USE OF SUB-STANDARD

MATERIALS BY CHITTARANJAN Loco
FAcCTORY

*1437. SHRI CHINTAMANI PANI-

GRAHI: Will the Minister of RAILWAYS
be pleased to state:
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(a) whether some French experts who
visited the Chittranjan Electric Loco Factory
found that all Electric Loco troubles were
due to bad workmanship and use of sub-
standard materials;

(b) whether the Mechanical Engineers
have been placed in charge of the Electric
Loco in place of the Electrical Engineers;
and

(c) whether Government would make
an enquiry into the causes of the Electric
Loco troubles in the Factory?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) No, Sir. On the
contrary they found that good work was
being done there.

(b) Both Mechanical & Electrical En-
gineers are employed in the manufacture
of electric locomotives at Chittaranjan
Locomotive Works.

(c) Each case of trouble with electric
locomotives & their components is examined
in detail by the Railway concerned and the
Research & Development Organisation.

AMALGAMATION OF M/8 D. MACROSPOLO
& Co. LTD. wiTH M/s GODFREY PHILIPS
INDIA LD,

*1438. SHRI GEORGE FERNANDES:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) whether he has received any repre-
sentation from the shareholders of M/s
D. Macropolo and Co. Ltd., against the
amalgamation of their Company with M/s
Godfrey Philips India Ltd.;

(b) if so, the salient features of the res
presentation; and

(c) the steps taken by Government
thereon? o

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) A copy of an anonymous
representation by a sharchoder addressed =
to the Reserve Bank of India, Bombay was
received.
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(b) It was represented that the scheme
of amalgamation had been forced through
coercive and pressurising tactics on a small
company where the majority shareholders
were Indians whereas about 909 of the
shareholders of the transferee company
were foreigners. It was also pointed out
that the auditors of the company had not
examined full facts of the transfer or com-
pany in their valuation report.

(c) On receipt of representation of the
shareholder and the notice under Section
394A. of the Companies Act, 1956 from
the Bombay High Court, a representation
opposing the scheme of amalgamation
was filed in the Bombay High Court.
However, the Court sanctioned the scheme
of amalgamation on 9-2-1970 mainly on
the ground that the scheme of amalgamation
has been approved by a majority of not less
than 3/4ths in value of the members present
and voting in person or by proxies, subject
to the sanction of the Reserve Bank of India
and any other authorities concerned being
obtained in respect of any matter for which
such sanction or approval is required.

CONTROL OVER CONCERNS BY BIG BUSINESS
Houses

*1439. SHRI MRITYUNJAY PRASAD:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) what control, if any, do the big
twenty business houses named in the
Hazare Committee and Dutt Committee
Reports continue to exercise over the
concerns, which they used to manage as
managing agents;

(b) whether their control is limited to
the one exercised by any group of share-
holders controlling a sizeable percentage
of shares;

(c) the percentage of shares held by the
individual big houses, in five each of their
biggest units, according to the last report
received from the individual companies
by Government;

(d) whether Government proposed to
oontinue the restrictions on grant of licences
, for new factories or expansion of existing
units in the changing circumstances; and

(e) if so, the reasons therefor?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) Full information regarding
alternative forms of management chosen
by companies consequent upon the abolition
of the Managing Agency System as from 3rd
April, 1970 has not yet become available.

(b) The information regarding the extent
of shares held by the big Industrial Houses
themselves in their erstwhile managed
companies which would be indicative of
the control possibly still being exercised by
them is not fully available.

(c) The information is being gathered
from the latest annual returns of the Com-~
panies.

(d) and (e). The Industrial Licensing
Policy Inquiry Committee has laid down
in para 2:16 of its report, the criteria for
inclusion of individual concerns in a House.
Even after the abolition of Managing.
Agency System, there will remain other
criteria for identification of larger indus-
trial houses. In view of this position,
Government do not propese to revise the:
latest licensing policy according to which
preference will be given to new and smaller
entrepreneurs in the matter of grant of”
industrial licences.

CHANGES IN PROCEDURE BY HINDUSTAN
STEEL RE : FIXED DEPOSITS AGAINST
SUPPLIES TO SMALL INDUSTRIES

*1440. SHRI LOBO PRABHU : Will:
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state 3

(a) whether his attention has been drawn
to a letter to the Editor published in the
Economic Times on the 23rd April,
1970 under the caption “PFA for Small
Industry” wherein it has been stated that
the Hindustan Steel Limited had changed.
its procedure for permanent fixed deposits,
against supplies to be made to Small
Scale Industries:

(b) if so, the circumstances under which-
this change was made; and

(c) the reasons for not restoring the:
previous procedure?





